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The Han'ble Mr, WK . Ovangyya AM™m

The Heon'ble Mr, BMeSimbea TN, o

1. Whether Reporters of local papers may be allouwed to
see the judgement?

2, To be refarred te the Reporter or not?

3. VUWhether their Lordships wish to sec the fair copy
of the judgement?

4, Whether to be circulated to all other Benchés?
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THE CENTHAL AINIaTAATIVE TRIBUNAL, ALLA HABAY BeLH,

ALLAHABAD

0.A, No. 299/92

Krishna Pal ainyh ses Applicant

Jnion of India & others es Respondenis, |

Hon, ¥ic. K. Obayva, Aa.iis

Hon, M, ALK, dinha, Jll,

(Hon. Mz, K. ubayya, Rade)

Ta Countac is on record and thouyh rejolnder has not
been filed, inspite of opportunity, we have neard Che Counsels
of the parties and with their .consen the case 1s seiny
disposed of.,

Za The applicant has appr0§Cﬁ8d chis ¥ribunal raising
nis grisvance sgainst non declaration of the result of the
selectbic n held in 1988 for the post - Fostal Assistang/ Sorting
Assistant and prayed Shat his name be incladed ab 31, woc.é

in the sbstruct -apponded to the result of the LGU Examination
feld on 16.12.1968 (Annexaze~IV}. Accaoraing to the applicant
he 1s a PCst Fan in poradebad Jivision and pesbted at

Heao pPast Uffice, Moradabad,

3, A speclal conf&rmation examinacicn for propotion
Lo the pest of postal Assistanty’ Sorting Assistont cadre was
held on 16.12.1888, in which the zpplicant also appeared,
However, his result was witbheld, and the names of vther

condidates were declared, Chousgh, sccording to the applicant
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there were 11 vacancies to ebsorb him also, The applicant
assails thz action of resgondents as srbibrary and against

crinciples of notbgral justice,

G The case has been cpposed by oho raspordents

wha have stnted in Kara 4 of the Coanter Affidavit that

resglt of the agplicent could not be declzared bﬁcause of his
involvement in o fraud cese of Money Urders., It is pointed oub
that the applicont paid certain boney droers without
identificacion o gnknoun persans and WEFraud amounted tu

i8. 7,920/ -, A charge-cheet was logaed Lo the applicant

on 1=t=1992 and che disciplinary prosesdings are yel Lo be

concidded, The respondencs have juscified chelr actlon of

sithhoiding the esult on the ground ©hat as the disciplinary
Jrocecdings are pending agailnst the spplicant, he is nod
entitled for Lhe benefit of the selectiun, Reference nay De made
Eothe to the case of uUnion Qf indiz Vo, F.Y. Jenaklrcaman,
AL& 19971 (Page 2uil, whersin the duprems Courd held chat

if na charge-sheet has bszn served befure cunsideration for
oromosiun or selscilan, discipiinary prucesdings started
ister on uiil ot sercve as @ oar for promobicn. Admitteddy,
his case, Seleoction to bhe post was Neld in 1988 and the
chatne,sheet was lssoed in the year 1992, In chiier words,
chere wero no Churge—sheet issuea to tha spplicant ed the

time of selection,

3, 1n view of Lhe iegal proposition leid down by

supreme Codrt in the case of Janakiraman (supraj, the ground
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taken by the roipondents Lo withheld ihe resulb can not be
systained, In these cilrcumstanced, we dirsct the respondents

cs declare ther esult of the applicant and in case he nas been
found successful, he shall be given the appcintment e

there being noching else agailnst the applicant, e do not

wake any observacion regardlng the oisciplinary proceeding
pending againsc the gpplicant which obviously will ce olsposed of
in accordence wibth law, The cpplication is disposed of with

gdirections and Gbservatlons as above,

6. Mg crder os Lo bthe costs.,
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